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By Advocate : Bri R.K. Srivastava

Yersus.
;?;.” 1. Union of India through General Manager, b=t
;.:* North Central Railway, Allahabad. .i}f;
' 2. Divisional Railway Manager, North Central c Jw

Railway, Allahabad.

e Senior Divisional Electric Engineer
(General) North Central Railway,
Allahabad.

4. Assistant Electric Engineer (8), HNorth
Central Railway, Allahabad.
.o = « RBSPONdents .
ORDER
¥ By Mr. Justice Khem Karan, V.C.

Heard 8ri R.K. S8Srivastava, learned counsel

for the applicant on this original application.

2. The case of the agpl¢ rant is that earlier on ' f
L cannl- >

a criminal charge, w228 placed undexr 4

suspens 10:1) pending investigation into it wide *’

order-dated 30.5.2006. He says that formal " il

Disciplinary Proceedings were also 1nit1atad 8
against him by serving a ehargeﬂheet in this ol
vay ei'c(nrlmlnal case as well as Departmental |
Enquiry are pending against him. He has come to

this Tribumal with a prayer that the sumnﬂmt," | e




confined his subn
period of six months has exp:
the Authorities concerned

which is Annexure 5.

4. We think that this Original Application can

: be disposed of at the admission stage itself |
with suitable direction to the respondent EO.3. oot
%f 5. This 0.A. is accordingly disposed of with a
;:H direction that in case applicant makes any
o request in writing within a period of 13 days
:ﬁfg". from today, to the respondent NKO.3 for
53;;: | : revocation of suspension order dated 30.5.2006,
??%” ' the Authority concerned shall take appropriate
%ﬁ,_” ‘l' decision thereon in accordance with relevant
é% Rulesffr%irs within a period of one month from
f% such representation is so given together
_% with copy of this order. It is made clear, we
yg are not expressing any view, whether case ZIor
'%?' wa revocation is or is not made out.
g 1 Member-A Vice~Chairman.
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